CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH: NEW DELHI
O.A. No. 3652/2018

The 26t day of September, 2018

HON’BLE MR. V. AJAY KUMAR, MEMBER (J)
HON’BLE MR. A.K. BISHNOI, MEMBER (A)

Ishwar Singh Yadav,

Aged 51 years, Group-B,

S /o Shri Ghisa Ram,

R/o Ateli, Tehsil & Distt. Narnaul (Haryana),
SDOT, Behror, Distt. Alwar,

Rajasthan.

(By Advocate : Shri H.P.S. Ghuman)

Versus

Bharat Sanchar Nigam Limited,

Through its Chairman cum Managing Director,
Bharat Sanchar Bhawan,

H.C. Mathur Lane,

Janpath, New Delhi-110 001.

Chief Vigilance Officer,
Bharat Sanchar Nigam Limited,

Eastern Court Complex,
Janpath, New Delhi-110 001.

Director (H.R.),

Bharat Sanchar Nigam Limited,
Bharat Sanchar Bhawan,

H.C. Mathur Lane,

Janpath, New Delhi-110 001.

Chief General Manager,
B.S.N.L.,

Rajasthan Telecom Circle
Rajasthan, Sardar Patel Marg,
Jaipur-302008.

ORDER (ORAL)

By Mr. V. Ajay Kumar, Member (J)

Heard the learned counsel for the applicant.

.. Applicant

.. Respondents



OA 3652/2018

2. The applicant filed the O.A. seeking the following relief(s):

“l. For grant of vigilance clearance to the applicant.

2. Review DPC for promotion to the post of AGM/DE of
telecom stream from the date the juniors of the applicant
are promoted.

3. For providing consequential benefits arising therefrom.”

3. It is submitted that the applicant made Annexure A-2
representation dated 26.06.2018 ventilating his grievances to the

respondents. However, no orders have been passed thereon till date.

4. In the circumstances, the O.A. is disposed of at the admission
stage itself, without going into the merits of the case, by directing
the respondents to consider Annexure A-2 representation dated
26.06.2018 of the applicant and to pass appropriate reasoned and
speaking orders thereon, in accordance with law, within 90 days
from the date of receipt of a certified copy of this order. No order as

to costs.

Let a copy of the O.A. be enclosed to this order.

(A.K. BISHNOI) (V. ADAY KUMAR)
Member (A) Member (J)

/Jyoti /



